DIVISION BENCH S-1 (Additional)
COURT - I
NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH
KOLKATA

C.P. (IB)/295(KB)2021
IA(I.B.C)/75(KB)2022

CORAM: 1. HON'BLE MEMBER(J), SHRI RAJASEKHAR V.K.
2. HON’'BLE MEMBER(T), SHRI BALRAJ JOSHI

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 25™ JANUARY, 2022, 10:30 A.M

NAME OF THE COMPANY

RESERVE BANK OF INDIA
Vs
SREI INFRASTRUCTURE FINANCE LIMITED

UNDER SECTION

IBC UNDER SEC 7

Appearances (via video conference)

Mr. S.N. Mookherjee, Ld. Adv. General ] For the applicant
Mr. Ratnanko Banerji, Sr. Advocate ]
Mr. Rishav Banerjee, Advocate ]
Mr. Saptarshi Mandal, Advocate ]

Mr. Anoop Rawat, Advocate ] For CoC

Mr. Saurav Panda, Advocate ]

Ms. Suhani Dwivedi, Advocate ]

Mr. Deepanjan Dutta Roy, Advocate ]

Ms. Arushi Chandra, Advocate ]

Mr. Jishnu Saha, Sr. Advocate ] For Administrator
ORDER

Ld. Advocate General/Ld. Sr. Counsel for the applicant present. Ld. Counsel for the

Committee of Creditors present. Ld. Sr. Counsel for the Administrator present.

IA 75/KB/2022: This IA was put on Board by way of an Additional list at the instance of the

applicant who cited extreme urgency in hearing the matter.

Mr. S.N. Mookherjee, Ld. Advocate General appeared on behalf of the applicant herein and

submitted that the main issue for consideration herein involves an audit being conducted by




KPMG at the instance of the Consortium of Banks and whether the same can still be
continued after commencement of Corporate Insolvency Resolution Process (CIRP) against
the Corporate Debtor which has been allowed vide order dated 08/10/2021 in CP (IB) No.
295/KB/2021.

Ld. Sr. Counsel for the Administrator present. Ld. Counsel appearing on behalf of the
Committee of Creditors (CoC). No representation on behalf of R5 which is KPMG
Assurance and Consulting Services LLP. In the first instance the Counsel on record for the
applicant is hereby directed to serve copies on the Counsel on record for the CoC, the
Counsel on record for the Administrator. Ld. Counsel on record appearing for the applicant
is further directed to serve complete set of the application and the annexures on the

Respondent No.5 by speed post and e-mail and place tracking information on record.

Ld. Sr. Counsel representing the Administrator and the Ld. Counsel appearing on behalf of
the CoC secks some time to take suitable instruction in the matter. At request and by consent
one week time is granted for the same. List this matter for further consideration on

01/02/2022.

In the meantime if the report of the Forensic Audit being conducted by Respondent No.5 is

ready, the same be kept in a sealed cover without dissemination for the time being.

Balraj Joshi Rajasekhar V.K.
Member (Technical) Member (Judicial)

vC



